a6y 28 AUGUST 1938 Working Journalists 3880

1237 hrs.
SEA CUSTOMS (AMENDMENT)
BILL*

Shri Morarji Desaf: I beg to move
for leave to introduce a Bill further
to amend the Sea Customs Act, 1878.

Mr. Speaker: The question is:
‘“That leave be granted to intro-
duce a Bill further to amend the
Sea Customs Act, 1878.”
The motion was adopted.

Shri Morarji Desai: I introducet the
Bill,

INDIAN MEDICAL COUNCIL
(AMENDMENT) BILL*

The Deputy Minister of Finance
(Shri B. R. Bhagat): On behalf of
Shri Karmarkar, I beg to move for
leave to introduce a Bill to amend the
Indian Medical Council Act, 1856.

Mr, Speaker: The question is:

“That leave be granted to
introduce a Bill to amend the

Indian Medical Council Act,
195 ."
The motion was adopted.
+

Shri B. R. Bhagat: I introduce the
Bill.

12-38 hirs.

WORKING JOURNALISTS (FIXA-
TION OF RATES OF WAGES)
BILL—Contd.

Mr. Speaker: The House will now
resume discussion on the motion fer
consideration of the Working Joyrna-
lists (Fixatiop of Rates of Wages) Bill,
1938. Out of 4 houss agreed to by the
House for general discussion, 1 hour
and 3% minutes now remain. After

(Fixation of Rates of
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general discussion is over, clause-by-
clause consideration and thersatter
third reading of the Bill will be taken
up for which two hours are available,
Shri C. R. Basappa may kindly conti~
nue his speech.

Shri Goray (Poona): May I request
that the time may be extended by 1
hour?

Mr. Speaker: All right; we will
have one hour more for general dis-
cussion. I hope there will not be
similar requests for clause-by-clause
ocnsideration also How long does the
hon, Minister intend to take?

The Minister of Labour and Empley-
ment and Planning (Shri MNanda):
About half an hour.

Mr. Speaker: That mesns I wild
call upon the hon Minister at about
2-45 Hon. Members will kindly be
brief, and the time Lmit will be 10
minutes. 1 have no objection if hon
Members want to take more time, but
1 do not know how many more hon.
Members want to take part.

There are twelve speakers. Ten
minutes to each.

Some Hon. Members: It is too short

Mr. Speaker: Fifteen minutes, Fif-
teen minutes for 12 Members will come
to 8 hours. Ten to 15 minutes for
each.

Shri Basappa (Tiptur): Yesterday,
we were considering the question of
various objections put forward by the
newspaper proprietors to the Wage
Board’s award and also to the deci-
sion of the Supreme Court. From
these objections, we could see that they
had raised not only one objection dut
& series of objections. Most of these
objections were all rejected by theé
Supreme Court. They wanted to point
out that it was an encroachment on
the freedom of the press and also that
a big restrigtion is put on the right o
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trade on their part and similar objec-
tions were raised by them, Ultimately,
the Supreme Court rejected all of
them and upheld only one objection
and that too, to a very limited extent,
in my opinion. That, as we all know,
is that the capacity of the newspaper
proprietors to pay these journahsts
was not in the forefront. That was
the ground on which the Wage Boards
award was set aside and therefore, we
should clearly see what that objection
is, and how we can meet the difi-
culties pointed out by the Supreme
Court. Even with regard to that
objection, 1 said, 1t was only to & limit-
ed extent. That is because, after all,
the proprietors of these newspapers
want to say that the capacity of the
newspapers in the particular ‘unit must
also be taken into consideration. What
probably the Supreme Court means
1s that the capacity of the newspaper
industry to pay as a whole, in the
particular region should be taken into
consideration, not every unit should be
taken into consideration. Because, at
that rate, all kinds of papers are in our
country, a large number of mushroom
papers, we may even call them,
because they do not represent any
particular policy or anything like that,
and 1t is not our desire to see all kinds
of paper exist here without paying
properly for the working journalists.
Therefore, when the Supreme Court
upheld this objection, that means only
the industry as a whole. Even when
they considered this question of the
capacity of the newspapers to pay,
they have taken the very argument of
the Wage Board and they wanted to
put it against them because they
raised thigs Question. The Wage Board
authorities wanted to say that the
newspaper proprietors’ did not come
forward with all their cards before
them, they did not come forward with
all their accounts properly and there-
fore, it was a little dificult to find out
exactly the wage to be fixed. When
they have used that argument against
these promrietors, the Supreme Court,
in its wisdom has taken it as an argu-
ment that they have not at all taken
into consideration these things or in
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the record, they could ,not find suffi-
cient materials to show that they were
sent there. Anyhow, we have to res-
pect the Supreme Court and we have
to abide by their decision. Let us
take 1t. What the Government is
doing is to see that the defect pointed
out 1s completely rectified.

With that object in view, they have
appointed a Committee according to
the Ordinance and according to the
Bill and they are going on with the
laudable object of settling the matter
once for all within a short time. I do
not see any objection to 1t. Anyhow,
they are again raising these objections
that this 1s only an official Committee,
that the basis of theiwr enquiry is not *
very satisfactory, and all these things
are raised once agamn. From this it
1s evident that their main object is
only to prolong the whole thing again
for a long time, so that these working
journalists or the other workers may
not get the benefit for which they are
aspiring all these days. About the
nature of the Official Committee, they
seem to be under the impression,
though the hon. Minister has cleared
the doubt, that it has the final power
in the matter. Even from the State-
ment of Objects and Reasons, we can
very well see that the Ordinance pro-
vided for the establishment of a
special Committee for the purpose of
making recommendation to the Cen-
tral Government—I mark the word
Central Government—in regard to the
wages to be fixed for working jour-
nalists. Why should there be any
fear at all? After all, when the Wage
Board was there, they used to raise
the objection that it has the final
power, there is no other final autho-
rity at all, why should the final
authority rest with the Wage Board,
and so eon. The °*Government has
taken the whole issue and their effort
is to settle the matter amicably to the
proprietors and working fournalists.
They have now come forward with
this objection. After all, the Committee
is going to collect all the materials
that were before the Wage Board, and
they will call for objections to them.
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One objection raised was that all these
things were not heard and not decided.
The Committee is going to call for
objections. All the objections will be
looked into and all the matters passed
on to the Government for final deci-
sion. There should be no apprehen-
sion on the part of the proprietors.

Let us look at the question. They
want the whole question to be examin-
ed thoroughly, and say that the funda-
Jnentals must be gone into, that the
industry is in a big catastrophe, that
there is a crisis in the industry. In the
Resolution at the conference which
they held time back, they have raised
all these things. If we look at the
position of the industry, of course, we
do see that some small papers are in
difficulties. So far as the big papers
are concerned, they are going on quite
well with their expansion programmes,
and they are quite all right, even
paying very high salaries to some of
their relatives who are there managing
the whole show. All kinds of expen-
diture are put in there. If we examine
this expenditure correctly, we will
come to know whether they are mak-
ing a profit or not. I think, if all these
accounts of these big papers are
properly examined by our Income-tax
officers more thoroughly, some of them
-will have to be booked seriously. There
are all kinds of malpractices; news-
print ig taken and it is not distributed
properly and it is misused. We are
hearing all these things in this House
when there are questions on newsprint
and its mismanagement and mis-use.
At the same time, they are going on
with their expansion programmes.
‘When it is the case of small papers,
there are difficulties and these «diffi-
culties are created by the big papers
themselves. They are not supplying
newsprint in an equitable manner to
them. It is our duty to see that these
small newspapers go on properly and
thelr paper is di properly.
That is another aspect of the whole
question. We muft certainly look into
the recommendations made by the
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Press Commission and put them into
practice,

This question has come from very
big men in this country who held very
high positions. One Member is from
the Rajya Sabha. We all know Pandit
Kunzru is a very great man. More
than that, there is our Shri R. R.
Diwakar. They have taken up this
cause in such a vigorous manner. We
were very sorry to hear the other day
an extract from a letter written by
Shri R. R. Diwakar in this respect. It
was a letter in an offensive language.
A responsible gentleman......

Shri Joachim Alva (Kunara): Can
this letter be read out in order to
enlighten the House?

Shri Nanda: It the hon. Member has
in mind the reference which I made
in my opening speech, then I think
there is some misunderstanding. I did
not make mention of the letter from
Shri R. R. Diwakar. It was from the
President of the IENS and the parti-
cular portion of it which I quoted was
in the speech that was delivered by
the President and I am just laying
the whole material on the Table of the
House. [Placed in Library, See No.
LT-851/58.]

Shri Basappa: I am very sorry
Apart from that letter, from the speech
that was delivered by Shri Diwakar
in that conference, we can see that
he hag said that there is jeopardy for
our independence, for our democracy,
that it will recoil on our democracy
and our fundamental rights are thrown
to the dust, I do not exactly remem-
ber what ajl he said, but they all
speak to the fact that he is raising all
these very big questions as if they are
thrown to the winds. But I wish to
say that Shri Diwakar himself is con-
nected with a very big enterprise, the
Samyukta Karnatak Trust, and it was
up to them to give all the materisls
to the wage board, and how far they
have done or not still remains to be
seen. When they had agreed to abide
by the declsion of the wage board,
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now to go back on that and raise all
kinds of objections, I think, is some-
thing which I cannot uiiderstand. Any-
how, these great gentlemen have taken
up the cause of the newspaper pro-
prietors, and I say that it is unreason-
able.

After all, these questions will have
te be settled in the interests of both,
for in a newspaper there are 8o many
aspects as we know, and all the
interests will have to be safeguarded.
Of course, they say it is just like
putting the cart before the horse, that
we are not going to develop the indus-
try but we are going to give more
wages to the working journalists and
all that. After all, these are parts of
a big industry, and all the interests
have tb be safeguarded.

Anyhow, the solution of this prob-
lem is very important. It has been
pending for a very long time, and
various suggestions are thrown, and
people say wage boards are of not
much use, and that the tribunal will
take a long time to decide these
matters. Under these circumstances,
the negotiations between the parties
failed thoroughly, and therefore what
else can the Government do at this
juncture except to solve this problem
in a more just manner, and therefore
they have brought forward this Bill,
and therefore it is our duty to see
that it is supported, that this Bill is
passed, so that the working journalists,
after a long time, may have their due
share.

Shri T. N. Singh (Chandauli): I am
thankful to you to get an opportunity
to discuss this very important meesure,
a measure which I have glways looked
upon ag a very necessary thing, not
only for the newspaper industry, not
only for the working journalists, but
as a whole in the interests of the press,
the freedom of the press, and also
freedom to carry on the trade that one
wants to.

There has been a lot of unnecessary
and irrelevant talk on this question
outside this House, not in thiz House,
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and in the press. When a year ago, in
1956 May 1 believe, the wage board
wag appointed, it took almost a year
to come to certain decisions, but the
proprietors of newspapers went to law
court challenging the decisions of the
wage board. 1 can very well realise
and envisage the difficultiegs which the
wage board must have experienced,
though it was presided over by a very
eminent Judge of the High Court,
Shri Divetia. But from what little
experience I have of newspapers,
newspaper concerns, as a Member of
the Press Commission, and also in
other capacities, I can say that the
accounts of very few newspapers can
stand scrutiny. 1 am making that
statement with a full sense of respon-
sibility. A noble soul like the Chair-
m. of the Press Commission, Justice
Ru,.ihyaksha, knocked his head
against all kinds of pressures to get
at the facts. Gentlemen as he was,
even he had to threaten action under
the Commissions of Inquiry Act
against various newspapers who did
not submit information regarding their
financial position.

We had occasion to go through some
of those accounts. We desisted from
making any further probes into the
balance sheets and accounts rendered
by the newspapers. In the interests of
our newspaper industry maintaining a
good name, of the press and the press
proprietors, we did not want to do
any mud-slinging. Even then what
had that Commission to say? It will
be rather interesting if I refer to the
manner in which the accounts were
kept and maintained by some news-
papers, and whether they actually
showed the true state of affairs of the
accounts. The Commission says:

“In one concern, substantial ad-
vances have been made to emplo-
Yees on the managerial side who,
in a number of cases, were also
relations of tht proprietor. This
was not a satisfactory feature parti-
cularly since the concern was
depending on loans for its entire
warking capital. In another con-
cern, we noticed that large invest-
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ments had been raised for that
purpose. The proprietors of the
concern had obviously other inter-
ests outside the conduct of the
newspaper, and the newspaper
concern was utilised for handling
these transactions also.”

We had come across a number of
cases where the funds were not being
properly used. The accounts were not
properly kept, and also the losses that
were shown were subject to grave
doubt. Even then, taking more than
160 cases we came to the conclusion
that on the whole they showed a
profit of one per cent. I belong to the
days when most newspapers were
struggling concerns. From 1925 I have
been in the newspaper profession and
those newspapers had a very difficult
time to go through. Today's news-
papers are princes compared to the
beggars of those days.

Shri Achar (Mangalore): What
about the small papers?

Shri T. N. Siogh: 1 am coming to
the small papers. Picase have patience.
The middie and the big papers were
taken into account by the Press Com-
mission and it is in respect of them
that this one per cent is quoted. We
apalysed their accounts. If you see
how men are employed, men who
belong to their relations’ families are
put on the role of employees and draw
their salaries, certainly there will be
loss in the concern. In one case,
when I wag a Member of the Commis-
sion and the Commission had just
reported, I happened to meet one of
the newspaper proprietors, a very
eminent person who often . goes on
delegations abroad. I had heard
something and I casually told him:
“What Is it, I think, the income-tx
people are aftet you. You have not
hidden your income afd I suppose the
accounts submitted were correct?”
That was some 1,000 miles away from
Delhi. When 1 returned to Delhi, a
few days after that same gentleman
came and asked: “Can you tell me
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what is the position? I am very
anxious. I shall be very grateful if
you ‘can help me"” 1 said: “What is
it, are you really guilty of that? I
just brought it to your notice. Why
are you so upset? Have you got a
guilty conscience?” He went away.

1 know something of accounts also,
and I can say that if anybody had
gone into the details of the accounts
that the Press Commission got from
them, many of the newspaper proprie-
tors who are looking very righteous
today and passing all kinds of resolu-
tions, will cut a very sorry figure. 1
am glad that as a result of the
Supreme Court’s verdict, the capacity
of many newspapers will have to be
decided. I wish they will make all
the accounts and everything available.
One of the difficulties in our way has
been, whether in the Press Commission
or the wage board, getting at the
correct accounts. I would urge the
hon. Minister of Labour that if this
Act which he is passing wiil not enable
a greater probe into the economic
position of the newspapers, he had
better strengthen it, give more powers,
call for all papers, the duplicate and
triplicate books of accounts if neces-
sary. Drastic powers should be given.
Then only will the actual state of the
profession be known. I doubt very
much whether it will be possible for
any committee of enquiry to go into
these details and give a correct verdict,
unless all accounts are made available.

Then, Sir, what will happen? Some-
body may put an appeal in a court and
the court may rightly hold that all the
accounts were not available, how can
they judge the capacity. Is the noble
profession of jousnalism to be held to
ransom in this manner year afier year?
Their demand for a decent living wage
has been before the country and this
resistance 1 cannot understand. If one
were only to examine the kind of
people who ate employed in news-
papers in Delhi or outside, he will find
that all kinds of persens are there on
the employees’ list and money is
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being wasted. The real journalists,
the working journalists, the poor
journalists do not get = decent salary.

Coming to another aspect, when
people talk of the freedom of the
Press, freedom to carry on trade and
vocation, gusranteed under articles 14
and 18 of the Constitution, I am
reminded of some of the personal
experiences of some of my journalist
friends. When the Press Commission
wag sitting, some persons, who were
members of the stafl of some news=
papers had the courage to come and
tell us something. Promptly action
was taken against them. There is the
well-known case of Mr. Vinay Kumar
Sinha. He was transferred and ulti-
mately the poor man is no more there.

Similarly, there were other things.
An accusation may be made that I am
against all the big capitalists. But
there was Justice Rajadhyaksha. He
even had to issue a stern warning
to the newspaper proprictors who
appeared before him that the journa-
lists who appearcd before him should
not be victimised. He did take up
certain cases; the records are there,
anybody can verify them. That has
been the position.

Now this is not a new development.
1f I may be permitted to quote from
my own cxperience, I was given notice
to get out of & newspaper run by a
Maharaja, formerly run by the Con-
gress. The notice served on me was;
vou are getting—shall I make a com-
ment, of the very high salary—"of
Rs. 80" and therefore the paper can-
not afford to pay you.

Sarl Prabhat Kar (Hoogly): As a
measure of economy"’

Bhri T. N. Singh: As &8 measure of
economy I was retrenched. Then I
had occasion to serve another paper
here in Delhi a very praminent paper.

My, Speaker: I think it hag proved
a blessing in disguise!

(Fization of Rotes of 2600
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Shri T. N. Singh: Owned by a very
prominent businessman of this coun-
try. As a journalist I was also a fol-
lower of Gandhiji and working among
labour and other people,

Acharya Kripalani
You were.

Bhri T. N. SBingh: And now I am
yours, Gandhiji's pupil.

Then I happened to be the Secretary
of a labour union here. There were
the usual strike in mills, as it happen-
ed elsewhere. The newspapers said
no news about that shall appear. I
was the sub-editor and there were my
fellow reporters. They gave me some
news, as sub-editor it came to me.
It appeared in the papers. After
three or four days I was summoned
before the great Almighty and asked:
what are these strikes, can't you settle
this? I said you taM it over wath the
representatives of labour, I will also
be there and then we shall discuss. I
had nothing to do with the appearance
of the news. After another fortnight
I received a letter from the Editor:
you make your choice, you can either
continue as Secretary of the labour
union, or you can continue as a mem-
ber of the staff; you cannot be both.
What I was doing during my spare
time was no concerpn of his. Natural-
ly I resigned. I said 1 would prefer
{0 remain a starving public warker
in a labour union than work and re-
tain my job in that paper.

Shri D. C. Sharma: What was your
salary?

Shri T. N. Singh: Rs. 125. Then I
had to go.

(Sitamarhi):

This is the freedom of the Press,
*freedom of opinion and freedom to
cajTy on ones trade. If such people
come and say that these are being
jeopardised by the very laudable ordi-
nance, which the Government pro-
mulgated, I say let Government taks
all such criticisms. ‘They will rise
higher in the estimate of the people;
they will g» up. People will have
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more confidence in them. They may
lose the confidence of the big capita-
lists, but the poor and the starving
will have love, affection and admira-
tion for them. For that reason 1
welcome this measure.

Then there was a recent case. He
was the correspondent of a paper in
the South, a local correspondent. He
took some part in helping the work-
ing Jjournalists. Promptly he was
called and asked that he must not do
it, or his connection with the paper
would be served or terminated.

Shri Prabhat Kar: ‘Association’
would be better.

Shri T. N. Singh: ‘Association’ is
the correct word. That was done.

This is what is happening. Is free-
dom of the Press, freedom of expres-
sion, meant only for those who can
afford to spend a few lakhs and start
a newspaper? Ig 1t not meant for the
poorer man, who works for his living,
who carries on the noblest of the pro-
fessions, probably the oldest of the
professions in the world, that of carry-
ing the good message to all.

Shri Ranga (Tenali): Since the days
of Narada.

Shri T. N. Singh: I would therefore
very strongly urge on the Govern-
ment and every section of this House:
let us stand as one man united behind
this very necessary measure and
support it to the full, make it a little
more effective where it is lacking in
certain respects and pass it with as
much speed as possible. Only at this
juncture I felt that our Constitution-
makers were very Wwise in providing
the article for the promulgation _of
ordinances when such emergencigs
arise. 1 also cgngratulate the Gov-
ernment for having taken the courage
of promulgating the ordinance.

1 would say only one small thing
and sit down. I do not know how to
put it. I feel it is not proper®for people
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who have been heads of States to get
themselves involved in these contro-
versies. There was the case which
was going on. It is perfectly true
that there should be freedom to carry
on one’s trade and profession, and
one can argue a case if one happens
to be a lawyer. But I personally felt
then that it was not a very desirable
convention that was set up. Again,
we find another Head of a State has
taken cudgels on behalf of a section
of people called the newspaper pro-
prietors. When a man becomes &
Head of a State, he has nothing to do
either with proprietors or with the
have-nots or the have’s. If somebody
who is above all this....

Shri Ranga: Why should the hop.
Member bring all that in?

Shri T. N. Singh: I wish 1t had not.
happened.

Shri Goray: But he himself was a
proprietor.

Shri T. N. Singh: I would very much
like that such personalities need not
come into such controversies, and I
very much regret that,

Mr. Speaker: I would urge hon.
Members not to make any references.
either on the one side or the other
to Heads of States. Whatever
they might have said, when once
somebody makes a reference to it,
naturally, another must criticise it.
So, let their speeches not be gquoted
either for the one side or for the
other. We shall try to avold that.
Whatever may have been said al-
ready, certainly I hope and trust that
the Heads of States will also not put
themselves 1nte ¢ontroversial issues.

Shri T. N. Singh: That was my
object.

Mr. Speaker: Anyhow, let us not
bring them in here. (Interruptions)

The Minister of Information and
Brosdcasting (Dr. Keskar); If a per-
son is no more a Head of a State,
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how doeg he come in? Supposing he
is an ex-Head of a State, what would
be the position?

Mr. Speaker: Was the statement
made by him as Head of State?

Dr. Keskar; I think there is a mis-
take.

Shri T. N. Singh: The reason why I
raised this was this. After one has
become a Head of a State, one does
enjoy a certain position.

Shri Ranga: That does not mean
that he should be constitutionally
judged throughout.

Shri T. N. Singh: When a person
has becpme President or anything
like that, he tries to avoid being in-
volved in controversies of this nature.
It was from that point of view that I
suggested that it may be better it we
could avoid such things. If we can-
not avoid it....

An Hon. Member:, They can avoid
it.

Mr. Speaker: All that I can say for
purposes of our debate is that so long
as any person is a Head of a State—
whether the Head of this Union or
the Head of any particular State—let
his conduct as such Head of State
be not brougnt in here. Whether he
continues to be the Head of a State or
not, let not his conduct as Head of
State be discussed here.

Shri Ranga: This is after he has
ceased to be Head of State.

Mr, Speaker: His condict during
the period of his office ds Head of
State shall not be called in question
here, even though he might have ceas-
ed to be the Head of & State. After
ceasing to be the Head of a State, or
before he became & Head of a State,
he was only an ordinarv citizen and
if he made any statements, there could
be no objection, if there is reference
to such statements.

(Fixation of Rates of 2694
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Shri Prabhat Kar; That is what we
are referring to.

Shri T. N. Singh: We are referring
to the conduct after he has ceased to
be Head of a State.

Mr. Speaker: The fact that he was
at some period Head of a State need
not be brought in here, and need not
be referred to at all here. Instead,
hon. Members can say so-and-so had
said so, or that any big citizen in this
country hagd said so.

Shri Joachim Alva: What my hon.
friend wants is that we should lay
down healthy conventions as to whe-
ther a Head of a State, after retire-
ment, should mix himself in the
bread-and-butter politics.

Mr, Speaker: He may himself be-
come a proprietor or even a working
journalist. God alone knows. Every
day, the ex-head of a State does not
get a pension; what is he to do? Is
he to die of starvation?

Shri Prabhat Kar: In making a ref-
erence to any particular individual,.
if it is said that he is an ex-Governor
or that he was a Governor, it is not
in any way going to prejudice his
status or anything else.

Mr. Speaker: Let there be absolute-
ly no reference to his Governorship.
It need not be referred to at all
Instead, it can be said that so-and-so-
has made a statement.

Shri Prabhat Kar: After all, when:
you describe a man, you have to des-
cribe his status.

Mr. Speaker: It is not necessary.
Let us be clear about this matter. In
regard to the Head of a State, his
condi®®t as such Hegd of State shall
not be called in question'here....

L

Shri Prabhat Kar: We are not doing
that.

Mr. Speaker: Whether he continues
to be the Headl of a State or not; if
the conduct relates te the period while
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he wag & Head of a State, that shall
not be called in question here. That

is the first thing.

Secondly, when hig conduct before
he became the Head of a State or after
‘he ceased to be the Head of a State
is referred to, let not the fact of his
having been the Head of a State be

referred to here,

Shri Ranga: He should be treated as
4 citizen.

Mr. Speaker: Let him be treated
.88 an ordinary citizen, But why
should we call him an ex-Governor
and then begin to abuse him? It 1s
very wrong. I would not allow it.

Shri T. N. Singh: But there is one
«constitutional point. TUnder the Act
passed by Parliament, we are giving
pensions to certain ex-Heads of
States.

Some Hon. Members: No.

Shri T. N. Singh: Yes. (Interrup-
tions) Only to the President. We
-are giving pensions to a certain =2x-
Head of the entire State.

Mr, Speaker: We are not question-
ing it. Enough has been said about
journalists. Leaving aside the ques-
tion whether the Heads of States
should receive pension or not, I am
not here called upon to adjudge
-“whether a pensioner can take part in
these things or criticise the Govern-
ment, as if all pensioners are keeping
-Quiet, and they cannot enter into poli-
tiee and begin to abuse Government
also. Thers is no meaning in refer-
ring to Heads of States or ex-Gover-
nors and so on. If any person s
elsewhere, and he is not in a position
to defend himself, * apart from® his
‘being Head of a State, how does any
reference to him come in here? Un-
less there ig a report which we are
discussing and we want to discredit
the statement or the evidence of any

-particular person, he mesed not be
<alled in question here. I do not
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know how it iz relevant at all and
why it has been allowed. Let there
be no reflection made upon any citizen
of the country unless it hag got =&
direct bearing on this, and as far as
the Bill is concerned, he gave evi-
dence before the Select Commitiee,
and any hon. Member wants to say
that his evidence ought not to be ac-
cepted, he has got interest one way
or the other and so on.

Shri Bimal Ghose
He made a reference to it.
why we are referring to it.

Mr. Speaker: Who made a reference
to it?

An Hon. Member: The Minister.

Mr. Speaker: Let him be making a
hundred references. A number of
people may be making references,
Why should we be worried? Are we
now saying that a thousand people
have said this or that or made a refer-
ence to this or that? Independently,
we are in a position to judge on the
merits, irrespective of the personali-
ties, unless all hon. Members are
trying to be carried away by what a
particular individual says. There-
fore, let us avoid references to indivi-
duals.

Shri Prabhat Kar: He is a party to
the dispute in respect of which the
Bill has been brought. And reference
has been made by the Labour Minis-
ter to the speeches and the letiers of
the LEN.S; and he being a party,
naturally, we have to take into con-
sideration the fact that one party is
going it. And we are not charging
him as Governor but only for what
he is doing, because we expect that
such a respectable gentleman ghould
behave differently in such matters.
That is why we ere saying this.

(Barrackpore):
That is

Shri Ranga: After he has given up
his seat of office as Governor, he be-
comes an ordinary citizen like anyone
of us. It should be apen to him to
express his views or to teke any
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stand that he likes. It ig open to us
also to condemn him. It is not neces-
sary for us to make a grievance, of
the fact that he had been Governor.

Shri Prabhgt Ear: We are making
no grievances.

Shri T. N. Singh: I did not make
any grievance of that.

Mr. Speaker: I was not here to hear
what reference was made regarding
that individual.

Shri Prabhat Ear: He was chair-
man of the meeting or the conference
of newspaper editors, and he has sent
a letter to the Labour Minister, which
wag placed before Parliament.

Mr. Speaker: If any reference has
been made to any individual for the
purpose of strengthening the one side
or the other, 1t is open to the other
side to say that such kind of criticism
ought not to have been placed But
in that connection, let no reference be
made either by the one side or the
other to his having been Governor or
the Head of a particular State,

Shri Goray: Though, usually, we
the Members on this side of House,
are allergic to any Ordinances, [ think
thig is the one occasion when we can
say that this Ordinance was called
for and was opporiune. The Bill that
is before ug seeks to replace the
Ordinance of June, 1958.

The genesis of this particular Bill
that is before us dates back to 1952
when the Indian Federation of Work-
ing Journalists met in Calcutta.

At that time, the newspaper indus-
iry was in a state of thdos and be-
cause of the representations made by
the Working Journalists’ Federation,
a Press Commission was appointed in
1852, The Report of the Press Com-
mission §s, I should say, a monumen-
tal work, and perhaps in the history
of journalism in this country, it will
always occupy a honoured place, This
Report gave rise to vthe Working
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Journalists (Conditions of Service)
Act of 1955. Adfter that, a Wage Board
was appointed with Mr. Justice
Divatia as Chairman in 1958. The
Wage Board came out with its recom-
mendations in 1967. As soon as these
recommendations came out, they were
challenged by some of the newspaper
establishments in this country. They
went to the Supreme Court and the
Supreme Court gave ils final verdict
in March, 1958.

A good many points were raised
by the newspaper establishment which
approached the Supreme Court—as
many as 11. But it iIs to be noted
that out of these 11 points, all except
one were negatived. The one and,
the only point admitted by the
Supreme Court, on which the Court
held that the decisions of the Wage
Board were not valid was that the
wage scales recommended were not
related to the capacity of the news-
papers concerned.

The newspapers establishments
which had approached the Supreme
Court had referred to all sorts of
violations; they had said that article
14 of the Constitution was violated,
they had said that article 1% was
violated, implying thereby that free-
dom of the Press and freedom of trade
were jeopardised.

13-23 hrs.
{Mr, DEPUTY-SPEAKER in the Chair]

All this was not accepted by the
Supreme Court. Therefore, when the
Supreme Court found fault with only
one of the recommendations made by
the Wage Board, the Government
came out with this Ordinance which
tried to meet the objections raised
by the Court. 'The provisions of that
Ordinance have ngw been incorpora-
ted in this Bill too.

If we look at clause 4 of the BilL
we find that provision has been made
to meet all pdssible objections that
could be raised against the Wage
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Board decisions. We find in clause
4(2)(b):

“the rates of wages which, in
the opinion of the person making
the representation, would be rea-
sonable, having regard to the
capacity of the employer to pay
the same or to any other circums-
tance, whichever may seem rele-
vant to the person making the
representation in relation to his
representation”.

Then in sub-clause (4) of the same
clause, we find:

“In making any recommenda-
tions to the Central Government,
the Committee shall have regard
to all the matters set out in sub-
section (1) of section 9 of the
Working Journalists Act.”

Therefore, one more objection that
was raised has been met Finally, in
sub-clause (3), they say:

“The Committee may, if it
thinks fit, take up for considera-
tion separately groups or clauses
of newspaper establishments, whe-
ther on the basis of regional
classification or on any other
basis, and make recommendations
from time to time in regard to
each such group or class”.

One fails to understand what the
objection of the newspaper proprie-
tors is to this Bill. This Ordinance
and the Bill which seeks to replace
the Ordinance have not come out of
the blue like a bolt. This maker
has been there for a long time, Dis-
cussions have been taking place right
from the time of the Report of the
Commisison. In the Report of the
Commission, they had recommended
certain measures., After that, there
were consulthtions between Govern-
ment, proprietors of newspapers and
working journalists. Afterwards we
find that when they approached the
Supreme Court—even when the Sup-
reme Court was seized of this matter—
there were negotlgtions going on.
After the Supreme Court gave its
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decision and the Ordinance was pro-
mulgated, even at that stage, discus-
sions were not barred and we hear
that every time the representatives of
the newspapers were consulted. To.
a certain extent, they had agreed;
they had committed themselves to a
particular course of action and after
the negotiations were over and con-
clusions reached, they again went
back on their word and told Govern-
ment that they could not accept what
had been recommended.

I do not know why the hon. Minis-
ter was s0 modest in his attack on
the newspaper proprietors Imme-
diately after this Ordinance was pro-
mulgated—about three weeks after-
wards—the newspaper proprietors
held a conference in Delhi. The pam-
phlet that they have brought out
describes this conference as a “unique
conference”. They go on to say in
their resolution that this particular
Ordinance was ‘objectionable, un-
constitutional and unprecedented”.
These are the three words they have
used to describe this Ordinance. After
describing the Ordinance in this
manner, I won't be surprised if these
people again go to the Supreme Court.
A hint to that effect has been dropped
by one of the big people in our coun-
try who inaugurated the conference.
1 am referring to the speech made by
Dr Kunzru. He has stated in his
speech—this is on page 10 of the
pamphlet—as follows:

“If there is any further litiga-
tion, I do not know what would
happen”.

I am really sorry that a great man of
Dr. Kunzru's stature should have
walked into, the parlor of these gen-
tlemen. He should not have said
this, that ‘if there ig further litigs-
tion, I do not know what would hap-
pen’. 1 am quite sure that there is
going to be further litigation, because
successive attempts of Government to
come to some agreed formula or to
arrive at a particular agreed solution
have always been turned down by the
newspaper proprietors.
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Now, they are saying that the
Ordinance and the Bill go much be-
yond the recommendations of the Press
Commission. But I would like to ask
these gentlemen whether even the
recommendations of the Press Com-
mission were acceptable to them. As
soon as the recommendations were
out, they started a campaign against
them. They said it was not possible
for them to accept them, that Gov-
ernment were trying to interfere,
that this was an encroachment on
freedom of the Press and the rights
of free trade were being curtailed.
All sorts of accusations and charges
were levelled against the suggestions
in the Press Commission’s report.

1 th‘ink what they really want is
to prolong this state of - susperse.
They do not want seriously or
sincerely to have this problem solved.
They have said that they want an
inquiry de novo. 1 do not know what
remains to be inquired into. We had
the Press Commission. Then we had
the Wage Board. Then they went in
appeal to the Supreme Court. The
Supreme Court investigated so many
things. Now, when Government have
come out with this Bill, they again
say that there must be an inquiry de
novo. What has to be inquired into?
The point as regards capacity to pay
has been laboured often. After all,
what is this capacity to pay? In their
Report itself, the Press Commission
have said that when they tried to in-
vestigate it, 1t was very difficult to
find out the truth. What they have
said is not to the credit of the news-

paper proprietors at all. I would
like to read out only a couple of
passages, small paragraphs. The

Commisison says:

“It has been represénted to us
that some managements of papers
have followed certain practices
that have increased the cost of
production and thus reduced the
profit available for gistribution
as bonus. The methods are
mainly-—

(i) to employ a number of
Personsg, mostly relations of the
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Wages) Bill
employer on high salaries. In
some cases, an excessive number
of such posts are created on the
managerial side an@ the re.
sources of the concern are thus
drained away.”

2732

That 1s number 1.
they say—

Then, secondly

"To pay excessive commissions
to concerns in which the main
shareholders or directors are
mnterested. These payments may
be by way of commission for
purchase of newsprint or acting
as sole selling agents, sole adver-
tising agents or managing agents,
and sometimes even without any
business justification at all.”

These are the accusations

made

against these concerns by....
Mr. Deputy-Speaker: The hon.
Member must soon conclude. The

hon. Speaker announced that no hon.
Member can get more than 15
minutes and he has instructed me
like that. The hon. Member began

Shri Goray: 1 will just finish in
two or three minutes, Sir.

Having said this, what I wanted to
point out was that the position of the
newspaper proprietors is not at all a
just one. It is just a cantankerous
attempt to prolong this stage of sus-
pence and indecision.

Let me come to the news agencies,
agencies like the P.T.I. for instance.
The Press Commission had also some
hard words to say about these agen-
cies,

What they are doing is this, Long
drawn out negotihtions have been
going on. The employees of the P.T.L
have represented their case and they
have asked for revision of their scales.
But the answer they have got to
their demands from the people who
are in charge of the P.T.L is that it
is not possible for them to meet thefr
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demands because they are running
this agency at a loss.

It has been pointed out by the

Press Commussion that many of the
Directors of the P.T.I. are in their
private capacity proprietors of news-
papers. The agency does not want to
raise the subscription rates. After
waiting for so many years the em-
ployees of the P.T.l. have notified the
managemeni that they should either
give them some sort of interim relief
or they will have no other alternative
but to go on strike. Such a situation
which we should all like to avoid be-
comes inevitable when the newspaper
proprietors take a stand which is not
at all reasonable. |

Government must do something
about it and see to it that we must
have an answer to the challenge that
these people are throwing at us. 1
wonder whether this Bill, if it were
to become an Act—as it would very
woon—would be in a position to meet-
this challenge because the whole
thing would be once again in a
melting pot. Therefore I would re-
quest the Government to see to it
that the fate of the working journa-
lists is not kept hanging in the
balance for a long period of time. We
will have to put a stop to this some-
where. Government will have to tell
the proprietors that their patience is
at an end and that they are not
going to entertain any more appeals
or any other attempts to leave the
fate of the journalists hanging fire.

Mr. Deputy-Speaker: Shrimati
SBucheta Kripalani,

Shri Joachim Alva (Kanara) rosz—

Wr. Deputy-Speaker: 1 thought Shri
Jouchim Alve was not in his proper
seat. .

Sarl Jewnchim Alva: I am sorry, Sir;
¥ it was a question of getting up
from my sest 1 would have done so.
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Mr. Deputy-Speaker: If he had got
up in his proper seat he would have
been called first.

Shri Joachim Adva: I think I will
get this honour later,

Shrimati Sucheta Kripalani (New
Delhi): Sir, I thank you for the lucky
chance 1 have got.

This 15 one of the Bills which Is
having umiversal support from all
secttons of this House. This is very
gratifying because Government is
having this unique privilege of getting
the approval on the measure from all
sections. - That shows how right this
Bill is. This Bill 1s now replacing
the Ordinance that was passed in last
June. VUnder the Ordinance a com-
mittce has been appointed to go into
the question of the rate of wages to
be fixed for working journalists and
to make recommendations to the
Central Government.

Normally, we would have disapprov-
ed of an Ordinance. We consider
an Ordinance en encroachment upon
the rights of the Parliament. But this
is one case where all of us whole-
heartedly support the action of Gov-
ernment and we think that Govern-
ment had no other way but to take
this strong step.

The question of the conditions of
wages of the journalists is a long
standing one. This problem was
mooted both by the Press and the

years elapsed before the Wage Hoard
was appointed and the Wage Board
submitted it report in
reminding you of the
that quite a long time
the whole procedure has been rather
slow, if anything. .
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Then the decision of the Wage
PBoard was challienged before the Sup-
reme Court on several grounds. One
of the grounds—an astounding one—
wag that it was an encroachment on
the freedom of the Press, another
that it was an unreasonable restriction
of the right of trade. To invoke this
principle of encroachment on the free-
dom of the Press at this juncture looks
to me like a parody. The Indian
Press has fought for its freedom for
many years but this is not the time
to take shelter under this principle
in order to deny the journalists
their just rights.

The Supreme Court rejected all
the grounds that were oontended
before them except one. Only this
one round was allowed that the re-
cords did not show that the Wage
Board had fully assessed the capacity
of the newspapers to pay, as provid-
ed wunder section 9 of the Working
Journalists Act. On this sole ground
all the decisions of the Wage Board
were invalidated. This was naturally
a very great blow to the journalists
and it created considerable unrest
among them. There was more than
unrest, Sir, because some of the pro-
prietors and publishers, taking advan-
tage of the Supreme Court’s decision
withdrew the recent wage rise they
had given. They even went s0 far as
to try to recover the back payments
already made. Therefore, the situa-
tion was really very serious. You must
also take into account that there was
practically a wage freeze since the
appointment of the Press Commission
because the matter was under dispute
and every day people wepe expecting
some decision. It was, therefore, quite
justified on the part of the journalists
-to be agitated over the situation that
had arisen. And, it was perfectly
justified on the part of Government
to take stock of the situation and act
promptly and try to give some relief
to the journalists. The Government
showed exemplary patience in this
case. They made three attempts to
bring about some kind of amicable
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settiement between the journalists dénd.
the proprietors. The first two attempts-
proved failures because of the intran-
sigence of the proprietors. The third
attempt was the appointment of a
special sub-committee of the Cabi-
net with the Home Minister ag Chair-
man, Dr. Keskar, Shri G. L. Nanda
and Shri A. K. Sen as members. They
went into the question and tried to
bring about an adjustment between
the two parties. The Chairman, the
Home Minister, made 1t clear that the
basis of negotiations should be the
acceptance of the general scheme of
things, negotiations were to be made
only to modify the wage structure in
order to give relief to the journalists.
Negotiations went on and both parties
were consulted.

As a matter of fact, certain pro-
posals were made by the Home Minis-
ter which were to give relief to the
proprietors——to some proprietors even
to the extent of 30 per cent. They
all agreed. Then they said they
would consult their parent bodies.
After consulting the parent bodies,
they totally went back upon the
agreement; they repudiated the
negotiations. They took a stand which
was not only a pre-Supreme Court
stand but a pre-Press Commission
stand. They took a very recalcitrant
attitude. So, what wag the Govern-
ment to do? Government had no
other way; they tried their level best
to have some settlement. Settlement
having failed, Government had to
take the step of issuing the Ordinance.

Let us take the question of the capa-
city to pay. Only on this sole ques-
tion, the Supreme Court has given
a judgment against the Wage Board
decision. Did the Wage Board not take
intog,consideration the capacity to pay?
The very fact that the, Wage Board
had allowed different scales of pay
for the same kind of work in different
papers goes to zhow that the income
of the papers had been taken into
consideration. Perhaps the Wage
Board did nof so fully and meticulous-
Iy go into the question as to satisfy
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the Supreme Court. But the Wage
Board had gone into that guestion as
far as it was possible.

Suppose the Wage Board’s recom-
mendation fell short on this point,
who was to blame? Was the Wage
Board alone to blame? As had already
‘been ably pointed out by Shri T. N.
Singh, the publishers and proprietors
took recourse to every method in
-order not to reveal their true finan-
cial condition to the Wage Board.
There was manipulation of accounts.
“The chain papers were in a very
convenient position. They would
refer the members of the Board, if
they happened to be in Calcutta, to
their office in Bombay; and if they
were in Bombay, they would refer them
to Delhi. In that way, they evaded
placing their books before the Wage
Board. We know that there are
trusts who have got money enough
to make endowments and to give in
charity but not money enough to pay
fair wages to their journalists. The
other day Shri Khadilkar gave some
instances of newspapers whose pro-
‘prietors had enough profit to start
new units but not enough money to
pay wages to the journalists.

There are other vagaries to which
a reference hid been made. There
are some chain newspapers. Let us
say that there is one unit which does
not make a profit but that unit may
‘have one man as editor who is paid
Rs. 5,000. But the other units which
make a profit, the other units of the
same chain, have men as editors and
journalists who are paid a pittance.
Fixation of salary depends upon the
-whims of the proprietors. The pro-
prietor fixes the salary taking politi-
«cal or other conditions into conxi@era-
tion rather thm the consideration of
air wage. It'is not justice or fair play.
Such appointments are often made.
So, these go to show the chaotic
condition prevailing in the matter of
payment to journalists. I want to
draw attention to something even
more serious. Thjs whole matter
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shows that the attitude of the pro-
prietors is based on commercial
ethics; their whole ethics is commer-
cial ethics; their whole morality is
commercial morality. If we look at
this problem, not from the narrow
point of view of fair wage to journa-
lists, but from a wider point of view,
what do we see? What has happened
in the last 10-15 years. Who have
invaded the Press and what type of
people have been enable to publish
papers? Are they concerned with
journalism or with the welfare of the
people? No. They are not concerned
with the welfare of the people; they
are not journalists themselves. They
have taken up these papers merely
as commercial ventures. Just as a
commercial magnate may run a shoe
factory or a textile mill, in the same
way, he runs the Press merely with
the object of getting some financial
gain. Some of them have become
very clever and they feel that if they
own a paper, it is political power
which they can wield. So, such peo-
ple control press either from profit
motive or with the idea of wielding
political power. A new class is gain-

ing ascendancy in the words of Indian
Press.

Indian Press has been associated
with top-ranking patriots like Raja
Ram Mohan Roy, Tilak and Gandhiji;
all these people had been associated
with the Press in some way or other.
The tradition of the Indian Press is one
of patriotism and idealism and it has
played a very great and noble part in
our struggle for freedom. It has
been the guardian of public welfare
and civil Iibertxes The old time pro-
prietors used to be journalists them-
selves and Wotked for a pittance in
order to build up a paper. A different
atmosphere prevailed at that time. It
was very difficult to know who was
the proprietor or employer and who
was the employees. Gradually, this
atmosphere has changed. Indian
Press has got a high role to piay. In
this new democracy, the Press is the
Fourth Estate; it is the gusrdian of
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our right and liberties. Is the Indian
Press able tp play this great role?

‘What has happened in these 10 or
15 years? Has editorial freedom in-
creased? Shri T. N. Singh has told
us about this. The journalists have
to depend wupon the proprietors.
Freedorn and independence of the
Press is throttled. Our journalists do
not function in an independent way.
This question of pay is a minor ques-
tion compared to the independence
and freedom of the journalists and
editors.

The journalists have put up a very
good fight for their economic security
in that we all support them. But
economic security aloffe is no guaran-
tee for freedom or independence of
the journalist. That is a more sericus
matter in a democracy and it is a
matter which deserves the attention
not only of the journalists but of all
of us who are interested in public
welfare. 1 am very sorry to find that
even trusts and other proprietory or-
ganisations which should be imbued
with the old tradition and which have
had a past history and tradition are
now borrowing their ethics from their
commercial compatriots. Shmi Kbhadil-
kar quoted instances to show as to
how they are now treating their
journalists and in what way they are
denying the journalists <their fair
wages.

1 should like to refer to another
matter to which attention has already
been drawn by previous ‘speakers. At
the conference of the snewspaper pub-
lishers held in Delhi last month, very
brave words were used and the lead-
ers of the conference condemned the
Government roundly. They raised
various objections. One very important
objection ‘was to the fxation of wage
by statute, They said that this was a
matter for a judicial tribunal and so
it should be decided by judicial
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adjudication. But even the Supreme
Court did not accept their contention
in this regard. The Supreme Court
had péinted out that all over the
world fixation of wage by Wage Board
was considered a better method. It
was also pointed out by the hon. Lab-
our Minister in his introductory
speech, that the alternative suggested
by the owners and proprietors was
such that it would have wunduly
delayed matters and raised too many
disputes. They have also criticised
the official character of the new com-
mittee. They even criticised the
restriction of wage enquiry to
journalists only as very limited in
scope. There 1s a saying in Bengali
that if the material aunt shows
greater affection for the child than °
the mother, then you have to suspect
it. These proprietors have become so
conscious of the right of all the people
working in the Press that they
demand the widening of the scope of
the enquiry. The cat is out of the
bag when you come to the resolution
which says that the enquiry should
be held de novo. Why? Because of
one small point the Wage Board’s de-
cision have been invalidated by
the Supreme Court. If this one
little point needs to be reconsidered
by this new committee, should the
entire findings of the Wage Board be
considered as wultra vires? Should
their entire recommendation be
thrown away? Why do they want an
enquiry de novo? It is merely to
delay matters. The sentence quoted
by Shri Goray just now shows that
Mr. Kunzru is perhaps thinking of
again going to the Court after this
committee gives its decision. There-
fore, it is clear that the proprietors
have shown an uncompromising and
intransigent attitude. The Govern-
ment therefore is perfectly justified in
takIng this step ang it bas our whole-
hearted support. There is no time to
go into the dethils. We accept all
the clauses and we hope that this Bill
will be of great benefit to the journa-
lists and will put an end.to the dis-
pute that ise raging before the coun-
try for a long time.
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Shri Joachim Alva: Sir, the average
Indian working journalist is a devot-
ed, patriotic and hardworking .man,
devoted to the ideals of nationalism.
He can hold his own against the best
in the world whether it be London,
New York, Washington, Tokyo or
Peking. But the emoluments he gets
are not worth mentioning, he cannot
stand against the worst in the world
in the matter of emoluments though
he can stand against the best in the
world in the matter of ability and his
devotion to work. The average
Indian journalist is a frustrated young
man and he does not get what he
should really get, while a young man
of his age gets the best of jobs in
other fields of life and is able to take
an executive's salary in four figures
in other avocations of life. If an
average Indian journalist loses his
job, he has to literally walk the streets.
He does not know what is the morrow.
Mostly he does not get married, and
if he gets married, woe be unto his
wife and children. He is so much
devoted too his profession that he will
not think of going

Mr. Deputy-Speaker: 1 was told the
hon. Member was also a journalist

Shri Joachim Alva: Yes, Sir; I am
also perhaps, describing my own woes,
so it does not matter. If he loses his
job, he will not go to any other pro-
fession, because he has been 30 much
devoted to his own profession that he
never thinks of going elsewhere even
though he may obtuin better emolu-
ments. That means he has to go out
of his job once for all. Once a journa-
list always a journalist, and in that
mission of life he refuses to go else-
where.

I have described to you in brief,,

Sir, what is the fate, what is the
temperament, what are the objectiVes
of an average Indian journalist There
was a time when thiy profession was
considered very noble. It had a mis-
sion in life, but it has now been
turned into all a matter of commis~
sion, and the commission §s turned
out by the lords of the profession.
There are quite a number of Shylocks
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in Indian journalism. There are a
few lords whose income or the gross
reveriue of their papers runs iuto
lakhs and lakhs of rupees And,
rightly, the Wage Board divided them
into five or six classes—there may
be even eight classes. The A class
papers had a gross revenue of over
Rs. 25 lakhs, the B class papers had
over Rs. 12'5 lakhs to Rs. 25 lakhs,
the C class papers had over Rs. 5
lakhs to Rs. 12'5 lakhs, the D class
papers had over Rs. 25 lakhs to
Rs. 5 lakhs and E class had Rs. 26
lakhs and below.

It was right that thc Wage Board
made these five distinctions. Lots of
material were presented before the
Indian Press Cominission in regard to
the financial state of all the news-
papers, yet the hon. Supremc Court
gave a dog's chance to the pro-
prietors on the ground that their
capacity has not been enquired into.
The newspaper proprictors put forth
before the Press Commission any
amount of material in regard to their
capacity, so much so that my hon.
friend, Shri T N Singh, said that if
they had uttered lies or they had not
told the truth about their own pro-
fession, some of them at least rightly
deserved to be behind prison bars.
Perhaps, the Government want to be
very lenient and they may not take
all those drastic steps.

The Government of India have done
thewr best to bring forth as many
measures as possible to help the work-
ing journahsts, to put the profession
on 1its fect. First came the Press
Commission, then came the Wage
Board and then the Ordinance. Then
1t went before the Supreme Court, and
the Government of India has not let
grass to grow under its feet, it has
brought this Bill in time. 1 think the
Government of India can solve this
problem in 24 hours if it means to do
it. The hon. Minister is a well mean-
ing man, sd also the Minister of
Information and Broadcasting. If the
Union Government pulled iiself up and
rese to the oceasion, this entire pro-
blem of journalism, the Press Trust
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of India, the question of journalists,
the status of the proprietors and
Working Journalists, everything could
be solved in 24 hours. Somehow
or other my own {feeling s
that the Government of India, despite
all the grand, great and magnanimous
intention of the hon. Prime Minister,
as a team, perhaps, have not been able
to pull up and settle this problem, be-
cause their is always ‘pressurisation’
from outside. The pressure is very
great, but that pressure has not
succeeded with the masses of India.
The masses of India, whether you like
it or not, take theirr own course.
Whatever the newspapers may write,
they make up their mind in their own
way and say: “We shall pull this way
1n the election.” The masses of India
today make their own decisions, and
they refuse to be dictated even by
newspapers, just as in Britamn on a
critical occasion they said to the lords
of the Press: “Nothing doing, we shall
r2ave our own way”, and they voted
is they liked.

Now let us see what is the
kind of payment that they have been
making. Before¢ going to any other
point, I would first like to take up the
question of the Press Trust of India.
The newspaper lords have been
manipulating, have been intriguing in
such a manner that thev have reduced
the Press Trust of India to shambles
today. The Press Trust of India
should be a powerful body, should be
the pride of the land, the pride of the
newspapers, the pride of journalism,
but it has taken a secondary place
That is because the lords of Indian
journalism sit on the Board of Direc-
tors, manipulate votes &s they like,
bring in shareholders as they like, pass
decrees  as they like and the
really capable, able, patriotic and
devoted journalists who are serving
In the Press Trust of India, all over
the land do not get to decay and be
demoraligsed. They can be fired out
of their jobs; they can be hired and

]ﬁ,;ed out of their jobs as the lords
ke,
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Now I come to another question.
What do the big newspapers do in
regard to medical amenities for work-
ing journalists? What do they do
about their housing amemties and
about other things? Here is The Times
of Indta, one ot the mos. prosperous
units of the land having a gross
revenue of over Rs. 2 crores. If you
ring them up at two o’clock in the
mornming and ask, you get the working
journalist domng his noble duty. I
a <ed him once where he was living
and he said: “My house is 40 miles
away from Bombay.” There is no
proper place for him to sleep. That
15 the state of affairs in The Times of
India. 1 asked him: “What about
your breakfast?” He said: “Nothing
doing.” These are amenities which
the newspaper barons must provide
for the working j)ournalists. They
must be given a comfortable room to
sleep after their work in the night,
and they must be able to have their
wash in the morning, have their break-
fast for nominal charges and go home.
Even these amenities are not provided
by the biggest newspapers of the land.

Then, how does The Statesman, a
British newspaper carry the first prize
for 1ts printing? They do not merely
possess the best rotaries, they have
men who oil the machines in a perfect
way. I learn that in The Statesman
they never had a strike, though it is
a BMtish paper, with blue-blooded
boys 1n its establishments. In The
Statesman, in the sense that there are
onlv a3 few Indians as high
grade executives and most of
them are Europeans. ‘Whatever
that may be, I am only concerned
with the technical production. I am
also cozxcerned as to why there have
been no strikes. Why.is it that there
was a strike in The Times of India and
also in The Hindu? 1 do not know
about other papers. Why is it that
three papers. The totsl income of the
single British owned paper in India,
and they are also able to run away
with the hound, in the sense that it
is able to produce the best copy paper
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in India, though we may not like some
of it political contents?

What are the revenues of these three
major papers—The Hindu, The Times
of India, and the other one? There is
the Free Press Journal. It had to
undergo any amount of trouble. I
remember “when it was started. It
was started on the hey day of 1930
movement. 1 would like to pay my
humble tribute to Mr. Sadanand, who
suffered from =& terrible malady of
elephantiasis. who walked about in the
town, in India, in the world with that
disease and wanted to start a news-
agency. He worked very hard, and the
Free Press had to undergo lots of diffi-
culties. The hand of the British came
heavily on him. Over a lakh of rupees
was demanded as security. The Free
Press had to face a lot of trouble
compared to The Times of India and
The Hindu.

Let us consider the revenues of these
three papers. The total income of The
Times of India is Rs. 2,44,43,165, and
they have shown a losg of Rs. 11,877
thank God they have not shown more.
They have got now five papers—-the
Film Fare, Evening News of India,
Illustrated Weekly and also the Nawva
Bharat Ti'nes. And the glorious salary
that they are giving to the Editor of
the Nava Bharet Times—he should
have been started on at least Rs. 1,000
—an A class paper. The Editor “was
started on Rs. 300, Rs. 163 as dearness
allowance and Rs. 50 as other allow-
ances, making a total of Rs, 503. The
Wage Board said: ‘“Nothing doing.
Pay him Rs. 1,250 How can you pay
the editor of a daily, the editor of a
Hindi daily, which people read and
ere influenced by it, Rs. 300 or Rs. 500
a month, when the total gross rtvenue
of The Times of India is to the tune
of Rs. 2,44,43,165 showing a loss of
Rs. 11,0007

Sir, The Hindu runs with a gross
revenue of Rs. 63 1 and it has
shown a profit of Rs. 2,14.773. The
Pr-e Press has fhown a loss of Rs. §
takhs, though its revenue is only
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Rs. 26,64,000—as I told you, it had to
face innumerable trouble and it is no
use lumping it along with others,
But in fairness to The Statesman it
must be said that it has shown & gross
revenue of Rs. 82,84,235 and has shown
a higher profit than any other Indian
paper in the sum of Rs. 6,18,583.

What happens to my Indian friends?
Do they issue a double set of books, a
double set of entry, with the highest
income of any paper in the East—the
Times of India publication, with a
gross revenue of over Rs. 2 crores and
which shows a loss of Rs. 11,0007 But
it is no wherewithal for the young
journalist who works till 2 o'clock in
the morning, sitting 40 miles away
from home. These amenities are very
essential.

When I was the Sheriff of Bombay,
in 1948, I called all the newspaper pro-
prietors to bring all the data with them
and spend a sum of money, asking
them to open out the columns of a
newspaper for a fund in the name of
Horniman, the great journalist who
suffered for Ind : in the name of
Mr. Brelvi, who shed tears in  the
Bombay Chronicle, another great
journalist, a Mussalman, and a Hindu.
Khadelkar, with the paper called
Navakhal which circulated during the
great days of treedom. He had no big
money behind it. And again, WMr.
Khadelkar was the first Indian who
told the British that “it is because of
you that the Hindu-Muslim riots
started in Bombay”. I said, ‘Throw
out the funds for starting a Fund.”
Shri Morarji Desai was a journalist
and they bsked him for a plot of land
We said, we wunt to have a club here,
a club where every working journa'ist
can go and sleep in the night and
have breakfast in the morning. They
were not prepared to throw open the
columns pf the newspaper to collect
about Rs. § lakhs to Rs. 10 lskhs,
which could have been collected for
the mere asking.

There are no journalists’ facilities or
a building anywhere in India worth
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the name. nor in the capital. The
Government have given some two or
three rooms next door. For 58 years
what has happened to all these war-
time profits of the newspaper proprie-
tors? The Supreme Court may know,
¢r, may I, in all humility, say tbat
perhaps they never heard this pont.
I do not know the proceedings. Rut
the bureaucrats of newspaper industry
are able to hirc and collect a battery
of legal talents. The hon. Mr. Munshi
was there and others also. Mr. Shah
was also there. There were solicitors
and best counsels. But the poor
journalist cannot have the services of
grecat lawyers, and after all, even law
sometimes triumphs with the aid of
the finest talent and a battery of law-
lords behina ii. And there 1s this
judgment of the Supreme Court before
which we h: ve to humbly bow. Mcxt
time if and wtl.en the case goues to the
Supreme Court, I hope that the work-
ing journalists and the Government of
India wil! definitcly have a stronger
and better case to put before the
cours.

In these kinds of things, whet is
the position? These are the facts. The
wartime profits of newspapers wes¢
enormous and huge, and they were
walloewing in their profits. We d. not
seem to consider about them.

Mr. Deputy.Speaker: The hon.
Member’s time is up.

Shri Joachim Alva: Yet, the news-
papers, even after 10, 13 or 15 ynars
after the war, are not prepared to
sive the barest minimum to the work-
ing journalists. They say, “We are
only 20 per cent.” They, are to be
seen in the memorandurmp set down
in the All-India Newspaper Editors’
Conference. First, of all, they -av
that we are only 20 per cent; if we
give you 20 per cent, the others wiil
ask for more. Who are the others?
The working journalists take on their
back the burden of producing tre
newspaper on the editorial side. There
are the others also. What happens
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to them? The Times of India today
should set up and show a higher 'cad.
It cannot merely go on by saying that
it is the finest paper of the East. The
British-owned paper has shown how
to produce the paper, how to treat its
employees. I do not know whether
they give all the amenities, medical and
all that. I do not know whether the
Indian executives in The Statesman get
these amenities: holiday once in three
years abroad, for their wives and
children. I want to know how many
newspaper proprietors, the big top
class, I, II, III—~The Hindu, The Hindu-
stan Times or others, give these facili-
tics for their young men and women
to go abroad. It is the bounden duty
of big newspaper proprietors whose
income has risen to Rs. 1 crore or
Rs. 2 crores, to allow their young men
and women who have served for seven
years or more, to go abroad, to London,
Tokyo and Prague, and see how they
in those centres write a story and
work in the newspaper offices. The
journalist must be sent to London,
Tokyo, Prague, etc. He must travel
Unless he travels, he cannot write with
authority; he cannot write with feel-
ing, he cannot write with judgment.
I would like the Ministry of Infor-
mation to have a list ag to how many
men and women these newspaper pro-
prietors have sent out of their own
volition. They may go on delegations
or other things.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Joachim Alva: Two more
minutes and I will sit down. These
are the essential matters that they
ought to provide for.

‘Mr. Deputy-Speaker: I cannot give
him two minutes, . I' give one minute.

Shri Joachim Alva: Two minutes.
I shall finish. I want to get back to
my old point. It has been the fate,
destiny, of the Press Trust of India,
that it has beeg sabotaged by the news-
paper lords, and unless the Govern-
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ment takes this matter in its own
bands, in the manner that the Press
Commission has suggested, it will be
dificult. It iz a pity that it is the
same case with the United Press of
Indwa also, which was started under
noble auspices. Mr. Sadanand was
one of the founders of the United
Press of India. There is enough scope
in this land {o run these news agen-
cies, if they are run well. They will
go also on the rocks if thev do not
function well. These newspaper agen-
cics should be the eyes of Indian
journalism, and unless we are able to
build up young men In these news-
paper agencies, capable young men
and women, able young men, who are
able to take care of these, and see that
they are provided enough money not
only for their wives and children but
also for their amenities, housing and
other amenities, we will not be able
to run our journalism on the right
lines. These are the essential ameni-

ties.

1 would beg of my hon. friends here
not to neglect the other side: not
merely the salary, but the other ame-
nities, which are very essential for
their upkeep. With these words, I
thank you, Sir, for having given me
the chance to speak on this Bill

Shri Naushir Bharucha (East Khan-
desn): Mr. Deputy-Speaker, Sir,
while most of us have expressed our
sympathy with the lot of journalists,
I think the best way to express that
sympathy is to see that the legislation
which we enact is flawless. It is very
necessary to examine very critically
the judgment of the Supreme Court
so that we may avoid the various pit-
talls. The decision of the Wage Board
was challenged before the Supreme
Court on two, grounds: first,ethat the
Act itself was ultra vires in that it
wiolated articles*19(1)(a) and (g) and
14. But perhaps it will surprise the
hon. Members to know that the in.
genuity of the newspaper proprietors
in attacking the Wage Board's deci-
sion was simply wonderful. They at-
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tacked It on 11 different grounds: that
the reconstitution of the Board itself
i8 ultra vires. Then they said that the
decision was taken by a majority and
that was not warranted. It Is won-
derful. Then, the procedure of the
Board ignored the principles of natu-
ral justice. The reasons for the Wage
Board’s decision were not given. Clas-
sification on the basis of gross revenue’
was not authorised under the legisla-
tion. Grouping into chains and units
was not authorised. The Board was
not authorised to fix salaries on an all
India basis. Again, the Board did
not take into consideration the capa-
city to pay. That was the anly argu-
ment out of the 11 points that was,
held good by the Supreme Court.
Then, they said that the Board had
no authonty to give retrospective
application. Then, they had no autho-
rity to fix scales of salaries for three
years and the Board had not before
them the cost of living index figures.

Why I am citing all these various
arguments is because similar argu-
ments may be taken up—a dozen of
them—even on the existing Bill, as it
is, and if onc of them proves fatal
to the Bill, then the poor journalists
will have to be sent by us on a wild
goose chase. I want that to be avoid-
ed, and that is the main purpose of
my speech.

The Supreme Court stated that the
capacity to pay was not taken into
consideration. First, the concept of
the capacity to pay includes also the
elasticity of the demand of the pro-
duct. Secondly, it also includes the
extent to which the burden of higher
salaries ,could be passed on to the
consumer, Thirdly, whatever else
you say, capacily means the producer,
in this case, the newspaper proprietor,
who must not be sent out of his busi-
ness. Bearing all these factors §n
mind, let us see what should have been
done by the Government. Let us get
this thing very clearly: that the cape-
city to pay has come to stay.
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L might say that from the legal
point of view, the judgment of the
Supreme Court is a monumental judg-
ment. But it is going to give a lot
of headache to the Government be-

. cause every industry will now claim,
apart from newspaper indusiry, that
the capacity to pay must be taken into
consideration. Therefore, it will throw
open the floodgates of lhtigation But,
since it is the decision or the pro-
nouncement of the highest tribunal of
thiz land, we have to accept the fact
that the capacity to pay must be onc
on which this House shold legislate
‘This House cannot merely say that
the capacity to pay ought not to be
taken into consideration, because,
there again, we would go into legal
trouble. Therefore, let us be very
clear that capacity to pay must be
thrown into bolder relief in the Bill
that we have to cnact. If we do not
do that, 1t is inconceivable that ulti-
mately this Bill might also be held
invalid by the Supreme Court

All that I want to see 1s that let
there be not even the shghtest loop-
hole, because the ingenuity of the
learned counsel for the newspaper
proprietors is great. and therefore it
is that we must be careful and see
that g mere flaw this way or that way
is not found. What I consider, :n my
opinion, to be and which may turn
out to be flaws 1s what 1 am going to
present just now. If we examine
the scheme of the Bill, we will
find that we are proceeding,
not from the scratch, but we are pro-
ceeding by taking the Wage Board
decision as the starting point. The
hon. Minister has said there is nothing
wrong in that, because that is the only
basis on which youw can modify or
otherwise alter the decisions of the
Wage Board beyond recognition. The
scheme of the Bili iz that we have got
a committee which is required to give
notice, and in the notice the Com-
mittee has to call updn the newspaper
proprietdars and the working journal-
ists that they should make representa-
tiens in regard to certain matters only.

(Fixation of Rates of 2722
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If we see clause (4), sub-clause (2)
s8YS:

“Every such representation shall
be in writing and shall be made
within such period not exceeding
thirty days, as the Committee may
specify in the notice, and shall
state—

(a) the specific grounds of
objection, if any, to the Wage
Board decision,

(b) the rates of wages which,
in the opinion of the person mak-
ing the representation, would be
reasonable, having regard to the
capacity of the employer to payv
the same or to any other circum-
stance, whichever may seem rele-"
vant to the person making the
representation m relation to his
representation.”

Therefore, “the capacity to pay” is
brought in by the backdoor, merely in
connection with the rates of wages.
What I am pointing out is this. Why
should we restrict the terms for mak-
ing that representation? Because,
uitimately, the Government will take
a decision on the basis of the recom-
mendations that the Committee makes,
and the newspaper proprietors might
contend that by the terms of the Act,
by the language of the Act, they were
restricted from making a full and free
representation on the capacity to pay
and, therefore, whatever recommenda-
tiong the Committee may make are
null and void. I have given my
amendments only with the object of
amplifving the scope of representation.
Probably it may take more time, be-
cause more representations will be
made.

Then, subs-clause (c) says:

“the altesations or mod:fications,
if any. which, in the opinion of
the person making the representa-
tion, should be made in the Wage
Board decision and the reasons
therefor.”
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Now, making modifications and
alterations 1s not the same as out-
right rejecting the award, just like
restricting a right does not mean
abohishing or extingwishing such night
Similarly, 1if you say “altering and
modifying”, that does not give the
right to say that the whole thing
should go lock, stock and barrel If,
therefore, the Supreme Court comes to
the conclusion that from the very
start the newspaper proprietors were
handicapped by reason of the fact that
the language of the Bill restricted
unnecessanily their freedom to make
a representation—a High Court or the
Supreme Court can very casily say
there was no unfettered freedom given
for representation at the time when
the section was enacted—if any such
flaw occurs, then again the. poor
journalist will have to go mnto wilder-
ness.

Then you say in the Bill that “we
shal] decide all matters which, in our
opinion are munor matters, without
referrng to the newspaper proprie-
tors” If they are major matters, then
only shall refer them to parties How
can you change the accepted principle
that no order can be made to the pre-
judice of any party without that party
bewng heard. Does that prinaple say
that when 1t 15 a minor matter you
can pass the order without hearing the
other party? Again, you will tumble
there. It 13 conceivable that the
Supreme Court may take a different
view; that i3 a different point. But
& danger is there in taking this view.
If we want to express our sympathy
for the working journalists, the best
way fo do 1t is to make this Bill
flawless It is no use merely repeat-
ing nauseam that their condjtion
is bad That is arr accepted fact. But
what are we going jo do about that?

in a yery different manner. First, I
von,\%ahlv» appointed a fact-finding
body 20 find out the caflacity to pay,
giving the fullest » freedom to every

Wages) BiU

#ide to make representation: i iy
manner it wanted in connection with
the subject matter of the dispute. 3
would not. have restricted the scope to
“gltering or modifying the Wage Hoard
decision”. That ig bad. It may turn
out to be bad. Who knows?

Secondly, Baving done that, Govern~
ment should have come to their own
decision as to what should be the
fair wage Thirdly, having come to
that decision, instead oft \jssulbg a
notice, 1t should have been embodied
as a legislative Act of this House. In
connection with the legislative charac~
ter of the functions of the Wage Board
the Supreme Court hag made certain
very i1llumnating references. Refer-
ring to the character and functions of
the Board, they say*

“There 1s considerable difference
of opinion whether the functions
performed By the Board are ad-
ministrative, judicial, quasi-judi-
cial or legislative in character.
The question assumes importance
on two grounds—whether the
decisions of the Wage Board are
open to judicial review” (if they
are )udicial, they are open to
judicial review) ‘whether the
principle of audi alteram partem—
no man shall be condemned with-
out being heard—applies to the
proceedings DBefore the Wage
Board. If the functions were
administrative or legislative in
character, they would not be sub-

able to the exercise of special
junsdiction under article 136....
The prihciple that no man
be condemned without
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The point I am making is this. What
will be the character of the function
of the Wage Board or any authotity
that you want to set op to make re-
commendations? That character of
the function is again determined by
the language of the Bill.

Here it is obvious that, according
to the language of the Bill, the func-
tions are quasi-judicial. Also, on the
recommendation made by them, the
notifieation which the Government
will pass, that itself will be open to
chalienge once again. The only way
to prevent this being open to chal-
lenge, or at least to not a successful
challenge, is to invest the final deci-
sion of the Government on the basis
of the report of the fact-finding body
with legislative character. Govern-
ment arrives at a certain rate in the
light of their report. Then, instead of
the notification, they can embody these
rates in a legislative enactment. The
difference is this. Then, even if the
journalists get much higher rates, the
courts cannot question the wisdom of
this House to grant higher rates. If
it is a quasi-judicial decision, that
decision can be questioned. That is
the main point in regard to this. I,
therefore, submit that when we are
anxious to see that the journalists get
their dues, it is more necessary that
our enactment should be free from
fisws. I am afraid, I cannot say that
this is a flawless Bill or it is not open
tp some other objections. It may turn
out to be good. But, in order to pre-
vent the journalists from having an-
other wild goose chase, it iz very
necessary that the Government should
consider the amendments that I have

Jjudgment of the Supreme Court we
should be more cautious of our steps.

Mlohrlwmﬂdlketomkea
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small papers. I am not thinking of
the barons of the fourth estate. 1 felt
that most of the speakers, including
the hon. Minister himself, emphasised
more the~conditions of the working
journalists of those big papers.

We have to consider the industry as
a whole. If there are very good
conditions in a few big papers like,
probably The Times of India, which
my hon. friend, Shri Alva, mentioned,
or The Hindu of Madras or The Hin-
dustan Times or a few other papers,
1 would submit that they are excep-
tions. That is not the general rule.

What is the general condition of this
newspaper industry? What does the
Press Commission say? They say that
an amount of Rs. 7 crores has been
invested and the profits do not go
beyond Rs. 6 lakhs, i.e., the return is
1 per cent. We have to remember the
condition of the industry as a whole
and not of these magnates. 1f these
bigger newspapers are not paying pro-
perly to the journalists, probably the
Government can take steps to see that
their conditions are properly reme-
died and their remuneration is proper-
ly paid.

1 have also something to do with
the journalists and I know that their
conditions are very bad. They had
been agitating from about 1850 or 1951
and still they are in the same condi-
tion. All my sympathy for them and
I feel that their conditions must be
improved. But, while doing so, let us
not forget the smaller papers in the
mofussil. I would say that that part of
the industry is more important. There
are innumberable small newspapers in

.the District Headquarters and even in

Talukas. What is the condition of
thdse papers? One after another, I

find, they are closing dewn. They have
innumerable difficulties, e.g., the diffi-
culty of getting newsprint. What a
tortuous method to get the licence?
They have not even dreamt of paying
income-tax at any time and yet they
must take income-tax exemption cer-
tiffcutes. Ther®é are innumerable
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things, I am not going into that as
to how these small papers are labour-
ing and finding it very difficult. That
is the condition. These small papers
hardly employ some two or three
journalists. In some cases, the owner
himself is the honorary editor and he
employs some two or three persons,
nothing more than that.

What i their capacity to pay” Very
often, it was rcpeated here, 1 fird
speaker after speaker saying that tus
capacity to pay is a very small point.
1 was surprised to hear from hon.
Members that capacity to pay 1= a
small point. Is that so? The vevy
-existence of that newspaper wili
depend on that point,

Shri S. M. Banerjee (Kanpur): The
existence of the journalists also.

Shri Naushir Bharucha: The exist-
ence of the journalists does nolt mat-

ter.

Shri Achar: At the very outset I
said that the conditions of the jour-
nalists are bad. Journalists ol the
bigger papers are altogether different
from the journalists who ure working
in some of these small newspapers. Of
course, the Press Commission 1tscif
has divided them into several ciasscs.
It may be quite right where the n
come runs in some lakhs, but wlat
about the large number of sma.l nev s-
papers? For example, in my own
district there are several weeklies.
There may be probably one which iz
fairly prosperous, but look at the
condition of the other papers who
hardly have a circulation of 2,000 or
3,000 or 5,000. Every one of them is
losing. I do not think I know wunly
the difficulties of newspapers, of my
district. 1§ know the conditions of
newspapers in the neighbouri.g seven
or eight districts at least. I know that
paper after paper they arc cicsing
down.

The Praja Socialist*Party had in our
district a fairly good weekly, called

(Fixation of Rater of zzas
Wages) 8ill

Vichara Vudi. The Vice-President of
the Praja Socialist Party war cun-
nected formerly with the Congress
from 1918 or so. He was runuing thal
weekly—a good weekly—to ddvoeate
the policy of the All-India Praja So-
cialist Party. His paper hes closed
down. What is the condition of the
paper of the Communist Paily. The
Aruna. It is running at a loss. 1 am
connected -also with anothet puper.
What is the condition of that paper?
It is simply struggling for existerce.
I do not know, when ycar alter ycar
it is losing thousands of rupces, whe-
ther it will close or not. That is the
condition of wecklies and dailles in
the mofussil, As I have said. I have*
not much experience of these bigger
papers: I am making thcse abscrva-
tions from the point of view of the
small papers.

Shri S. M. Banerjee: What are you
suggesting from Government fur the<e
papers—a subsidy?

Shri Achar: I do not know whether
that will improve matters. Anyhow
I would like to go my own way be-
cause hardly I have five minutes or
so.

My point is from the pomt ol view
of the small journals-—whether the
remedy now suggested will improve
matters or whether it will go
to the root of the condition
of this industry and whether
they will not suffer more? What is it
that is suggested in this Bill? An offi-
cial committee is to be appou.ted and
the conditions are to be deciaed. 1.
want to ask this question—in fact I
want to appeal to the hon. Minister—
will it be possible for this committee—
an official committee—to know more
about thé conditions of the papers in
the mofulsil? Will it be possible for
them to go into this question and 9nd
out what exactly is the position of
these newspapers and what iz their
capacity to pay? Will it be possible?
I find from the financial memorandum
that about four months are provided.
The hon. Minister was pleased to zay
that »robably that may be extended a
little meora. It may be fAve months or
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s0. 1 ask this question whetler this
official committes will be able to go
and find out the conditions of these
several small weeklies spreacd all over
India from Cape Comorin to thc
Himalayas. Will it be p.ssible for
this committee to go into this question
and find out what exactly is the cor-
dition of this industry? Of course, the
Supreme Court has come to the con-
clusion that the capacity fo pav is an
important factor. My hon. friend,
Shri Bharucha, has already pornted
our that there are technical difficulties
which will also have to L: got over

Now, the capacity to pay i a point
that has to be considered. Will it be
possible for this committec to go into
this aspect of the question and find
out what exactly is the capacity to
pay and whether this committee will
be able to suggest a rate of wages?
1 would submit that they will not be
able to do so. At this point I would
like to submit as to why i the case
of the journalists the ordinary proce-
dure of law is not adopted. We have
got the Industrial Disputes Act. So,
if things are to be gone into there 1s
a regular procedure provided for, i.e.,
the conciliation procedure and a regu-
lar adjudication. I can understand in
exceptional cases of very big Presses,
where probably they will be able to
go and represent their conditions, a
procedure like this will be possible.
But conditions differ from place to
place. What is in Mangalore may not
be even in Mysore. What is in My-
sore may not be in Hyderabad or
Jabalpur or Ludhiana. Conditions are
so different. Workers are working in
different conditions altogether. If
that is sa, is it possible to have a
gencral rate of wages or is it neces-
sary to look into tHe conditions of
each area? That s why 1 would sub-
mit that the general provision of the
law, the common law of the land, the
law which provides the Industrial Dis-
putes Act and which provides the re-
medy whether that will not be the
proper method so far as at least the
smaller journals are concerned. 1
would sppeal to the hon. Minister to
see that either these small journals

28 AUGUST 1958

(Fization of Rates of 2730
Wages) Bill

are exempted from the scope of this

Act or 1 will say that it must be a

committee which would go into this

matter in detail

In fact, the Press Commission or the
Wage Board also had to admit that
they did not have sufficient material
to fix any rate of wages. In fact, the
Chairman himself in his remarks says:

“Such anomalies may also be
pointed out. But it must be re-
membered that we had no data of
all the newspapers before us and
where we had it was in many cases
not satisfactory.”

The Chairman himself had to admit
that that was the position and the in-
formation that they had. When that
ig so, is it possible for an official com-
mittee, and I find that this committee
is practically a committee from the
Secretariat, within that space of time
to enquire into all these conditions and
advise the Government as to how this
wage must be decided. I would sub-
mit that this committee will not be
able to do it, if my submissions are cor-
rect. 1 would appeal to the hon.
Minister to consider the consequences
of any recommendation that could be
made about these small newspapers.
These newspapers have not merely
their journalists to help them. As
several of the critics have pointed out,
this journalistic industry does not
consist of only the working journal-
1sts. In fact, they have several other
departments, the circulation side, deve-
lopment side, printing side, composing
side and several other sides. As a
matter of fact, as the Owners’ Con-
ference has pointed out, the expenses
on the journalists is only one-fifth. If
we look to this side only, what will
be the consequence on the other de-
partments of the newspaper industry?
Will it not create dissatisfaction? It
may be, as pointed out earlier, the
bigger magnates may be able to stand
it. What is the position of the smaller
papers? If one-fifth of these workers
are given an increase, what will be
the condition of this industry? It is
already §n a very great stress and
strain. What .will be the condition of
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the small papers and the four-ffths
of the other employees in their con-
cerns. I would submit that the Minis-
ter may be pleased to look to this
side of the question specially in view
of the fact that the investment and
$he number of persons employed may
be maore in these bigger concerns. As
& matter of fact from the point of
view of the independence of the press
&nd from the point of view of building
up a democracy, I would say these
small papers are of the greatest im-
portance. If this Bill is passed, I sub-
mit, it will be a great thing, a great
injustice, I will say, so far as these
small papers are concerned. 1 would
appeal to the hon. Minister once again
to consider this aspect and see that
the small papers are not made to
suffer.

st W xeiw (gETe) e
ARG, FHAAT T F AT B
fafesr w7 & Fv oy & oA 7 W
weqray Ay fegr W =Y far qud
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7 7T AEYET F Ovd T3 e F
fore wiaw WYX & & wrw foray ooy &
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qeat § f5 ww R wEm aga W
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g i FZ9 F1 wrasgwar 48 2 |
o gETETEA § arfewt §oaeE
¥ JgEA HA U o FAE HTET 7
e ¥ 4 :
“With the conditions under which
some of the journalists have to carry
on their duty I am well acquawmnted I
have no hesitation in saying that they
have not received a fair deal”.
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“It has always been recognised even
by the journalists themseives that the
working journalists in English dailies
cannot be put ‘on the same basis as
those in languafe gapers. The nature
. of the work and the qualifications for
I8 N aga & oUWl & §Reg W the work in English and language
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Shri Nanda: When 1 made some
observations at the commencement of
this discussion, I spoke of my antica-
pation with regard to fhe course of
this discussion I had a certamn im-
pression about the temper and atti-
tude of this House towards the prob-
lem which has now come up before it
in the shape of this Bill That has
been fully realised 1 fcel deeply
grateful to all the Members of the
House for confirming my expectation
that 1f I had not done this, if this
Government had not taken recourse to
this promulgation of an ordinance 1n
the quickest time possible, Govern-
ment would have come mn for blame
and exposed itself to criticism

As far as I can judge, taking ull the
speeches together, there has been no
objection whatever, no doubt expressed
regarding the desirability of having
an ordinance on the subject So far
as the substance of this proposal is con-
cerned®, here also I believe practically
all the hon Memberd gre,in accord
with the Gover